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FORE THE N.ATIONAL COMPANY I-AW TRIBUNAL
\IUMBAI BENCH

CP No.: 534 / 252 / NCLT / ltlB / MAH l2o1

I l. However. it is further submitted that, the RoC have no objection to restore the
name ofthe Petitioner Company, as the Petitioner Company is willing to cornply
with the provisions ofthe Act, subject to imposition ofCost.

I indings

12. Hence. upon considering the facts and circumstances ofthis present petition, this
Bench is ofthe view that, it would bejust and proper to order restoration of the
narne ofthe Petitioner Company in the Register ofCompanies maintained by the
RoC.

l3.Accordingly, this Petition is allowed. The restoration of the Petitioner
Companl''s name to the Register ofCompanies maintained by the RoC Mumbai.
is hereby ordered, with a direction that the P€titioner Company shall comply
uith the Provisions ofthe Act. And further it witl be subject to palment ofcosts
of Rs. 10,000/- (Rupees Ten Thousand Only), to be paid by way of Demand
Drall in f'avour of "Pay and Accounts Officer, Ministry of Corporate Affairs.
Mumbai". within 7 days from the receipt ofthe duly certified copy ofthis Order,
to this office. Consequentially thereupon the Bank AccounVs if freezed shall get
defreezed and to be operated by the Petitioner Company.

14. This Petition bearing No. 5 3 4/2 52,NC LT /MB ll|'{AHl20l7 is, therefore, disposed
ofon the t€rms directed above. The Leamed RoC shall give effect of this Order
only after perusal ofthe Compliance report ofcost imposed. After restoration of
the Cornpany, within 15 days the Company shall file all the required documents
with the RoC.

15. Ordered accordingly.

Bhaskara Pantula Mohan
Member (J)

M. K. Shrawat
Member (J)

Dated : l8th December. 2017

3lPdg

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




